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tHIGE COURT FOR DIRECT Tax CASES

287. SHRI K. SUNDARAM : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal under
Government’s  consideration to set up a
Central High Court for hearing cases re-
lating to direct taxes; and

{b) if so, what are the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI) : (a) and (b)
There is no such proposal yet before the
Government, The Law Minister is explor-
ing the methods by which High Courts
may be releived of the arrears and the
cases can be decided expeditiously.

—

12 NOON

REFERENCE TO REPORTING OF
PROCEEDINGS OF THE HOUSE BY
“THE TIMES OF INDIA"

MR. CHAIRMAN : Before I take
up the calling attention notice, T would
ask Mr, Bhupesh Gupta to explain to me

s0 that I can understand his notice on
the privilege question.
SHRI BHUPESH GUPTA (West

Bengal) :  Sir, I have given notice and
1 have to invite your kind attention 10
some headlires in the newspaper—“The
Times of India”"—of today. I will come
to the privilege issue with regard to Mr.
Subramaniam later. Before that there is
another privilege issue and I would like
to invite the attention of the Chairman
to the report which has appeared in
“The Times of India” of today, Delhi
edition: *“Sabotage by Reds in Durgapur
Confirmed” And there is a second heading:
“Uproar in Rajya Sabha.” 1 am not con-
cerned with other aspects of the report.
But this is a very malicious headline be-
cause nothing was confirmed here. The
Minister might have said something, that
he had received some report. And others
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too might have said something. Bt

neither the Government nor anybody else
was in a position to confirm the allegation
of sabotage or some such thing. There-
fore, I think the paper is guilty of delibe-
rately misleading, with malicious intention,
the readers against a Party in Parliament,
against us here in particular, Therefore,
I would request you to refer this matter
to the Privileges Committee which can go
into it and see whether this kind of head-
line is at all warranted or is permissible
even, from what they have reported in-
side,

SHRI A. D. MANI (Madhya Pradesh):
Sir, I want to say something on this.

MR. CHAIRMAN : That is quite clear.
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SHRI A. D. MANI: Sir, . ..

MR. CHAIRMAN: 1 am quite sure
Mr. Mani that you will have something

very important to say. But I don't think
we should have any more discussion now.

SHRI A. D. MANI : Sir, I do not want
to take up your time unmecessarily. I
agree with Shri Bhupesh Gupta that the
headline 1s unfortunate and is certainly
not borne out by what happened in the
House. But with regard to the allegation
made here that this was malicious, T would
request the hon, Member and also other
hon. Members to bear in mind that journa-
lists work under great pressure and it is
possible that an error has occurred. So
1 would suggest to you, Sir, that before
you send it to the Privileges Committee
you may ask the editor of the paper for
hig explanation.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Sir, T would like to iavite your
attention to the previous convention that
has been there in this House because twice
1 have raised this matter of privileges
against certain papers for misquoting me
in this House. And not only that, the
editor in writing apologised to you and in
spite of my request that matter was not
brought before the House bgcause you
were gracous enough to say that newspaper
reporters work under very strenuous cir-
cumstances and unless and until the matter
is very serious the House should not be
touchy and it should not be made a matter
of privilege. I do not know what my hon.
friend Shri Bhupesh Gupta means. I have
not read that newspaper report and I do
not know what it contains. But my sub-
mission, Sir, is that you may very kindly
take into consideration the previous prac-
tice that has been in this House before
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this has been deliberately done by the
newspaper, it should not be sent to the
Privileges Committee.

MR. CHAIRMAN: Mr. Chandra
Shekhar, I think you would believe that I
know the practice of the House and what
I have done before.

SHR1 CHANDRA SHEKHAR : Sir, I
know that once I was maligned by a news-
paper and that paper apologised and the
matter was not brought before the House.
Rut now this matter has been brought
before the House even before the editor
bad tendered any apology.

MR. CHAIRMAN: Tius had been
brought to my notice and 1 have given him
consent. I koow what I have dope in your
case.

SHRI BHUPESH GUPTA : Sir, I would
be quite satisfied and in order to cut short
the thing, I would be quite satisfied so far
as J am concerned, if the editor of the
paper apologises to you for putting out
such headlines. 1 will not pursue the
matter. But I cannot allow it to go un-
challenged as such a headline is not war-
ranted even by what Mr. Chandra Shekhar
said yesterday. )

MR. CHAIRMAN : Mr. Gupta, please
sit down. Will you please sit down ?

SHRI DAHYABHAI V. PATEL (Guja-
rat) :  Mr. Chairman, 1 think we are
setting up a rather undesirable precedent.
1f every comment in newspapers is brought
up before the House in this manner or
comments made on speeches are brought
up like this, then where wil it end ? For
instance, I may say that some newspapers
were not fair to me.  About my speech
nothing was mentioned and while columns
and columns appeared of the speech of the
External Affairs Minister, Sardar Swaran
Singh, the points that T made were not
there at all. 1 can also say that this is
particularly not helpful to my Party.
Everybody can say this. Every party can
say this. Sir, it will be a very bad prece-
dent if such matters are allowed to be

sending the matter to the Privileges Com- 'raiced in the House.

mittee. We must always keep in mind
that unless and until it is established that

1

MR CHAIRMAN: No, no.
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SHRI DAHYABHAI V. PATEL : Sir,
1 submit that you are submitting to a
very bad precedent just because somebody
has got a loud voice and he is in the prac-
tice of obstructing the proceedings of tie
House again and again by means of that
voice.

MR. CHAIRMAN: 1 can assure you
that you are equally loud, that you have
as loud a voice as he has.

SHRI BHUPESH GUPTA : He refers
to me?

SHRI DAHYABHA] V. PATEL : Then
I would say he is not restra.ned enough
that he does not observe the restraint that
I do. Sir, if you do this then you will be
encouraging us also to do it. You will
be forcing us to do the same,

SHRI BHUPESH GUPTA : Sir, ...

MR. CHAIRMAN :
have made your point.

Mr. Gupta, you

SHRI BHUPESH GUPTA :
would request . . .

Sir, only I

MR. CHAIRMAN :
any further discussion.
discussion.

I wil} not allow
It is not under

SHRI BHUPESH GUPTA: I am not
taking any exception, Sir. They may say
whatever they may like about me or any-

body else. But the matter which . . .
MR. CHAIRMAN: Mr. Gupta, I
have understood you.
SHRI BHUPESH GUPTA : But these

headlines give the impression that the Gov-
ernment confirmed the thing, sabotage and
all that. You cannot get away with it.

SHRI M. M. DHARJIA (Maharashtra) :

Sir, on a point of order.

SHRI BHUPESH GUPTA : What is the
point of order?

SHRI M. M. DHARIA : 1t is for the
Chair to ask me what the point of order
is, not for Mr. Bhupesh Gupta. Sir, my
point of order is this. Mr. Gupta has
raised a point of privilege of the House.
1 would like to know, and the House would
like to know whether permission was sought
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from the Chairman to raise this issue in
the House, because this was discussed ‘only
yesterday and unless . . .

MR. CHAIRMAN: Yes, yes, yes. |
had permitted him to raise the issue. But
I have not given him consent to discuss it.
Therefore, I say there should be no dis.
cussion. He wanted to raise it.

SHRI CHANDRA SHEKHAR: Sir,
under the rules no matter of privilege can
be raised in this House unless and until you
are satisfied that it is prima facie a case of
privilege.

SHRI BHUPESH GUPTA : No.

SHRI CHANDRA SHEKHAR : 1[I ask
whether he had taken the permission of the
Chair or mnot.

MR. CHAIRMAN: 1 am telling you
I have permitted him to mention this
matter so that I can understand the posi-
tion and finish with it.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, I do not question your autho-
rity but the whole point is that a paper or
any individual can be maligned by simply
mentioning a point. Tomorrow you may
say that primag facie it is no case of breach
of privilege but once a mention is made
here in this House, the reputation of the
paper or of the individual concerned may
be at stake. So any matter may be raised
whether it is permissible or not under the
rules, It is a serious matter of breach of
privilege. So no matter of breach of privi-
lege in this House should be raised unless
and until a prima facie case is established.
This is my contention. Of course, if you
generously allow Mr. Gupta to raise this
matter, it is all right and in that case I
have nothing to say, but my only sub-
mission is . . .

SHRI RAINARAIN: On a point of
order, Sir, ¥ Farfaw w7 Az & &%
o <7 Q@ ST JAT 9T A1ET T
g 5 a@ smufadt aix snse e
¥ AT FT F AW TG Y A a4 F
gt | 7w FgaT @ & A 9 ga v
¥t w1 a5 arm fAfew s9§ |[9eax
AT AT Faq g ATET R
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SHRI CHANDRA SHEKHAR: On a

pomnt of paisonal explanation, Sir, becaunse
one thing has been said about me,

SHRI BHUPESH GUPTA:
that ?

What is

SHRI CHANDRA SHEKHAR:© Mr
Bhupe-h Gupta, I am not gomng to be
cowed down by you.

Sir, Mtrt. Rajnarain has unnecessarily
made aun allegation. I never meant any
disrespect to the Chair. In fact I shall be
the last person to do so. I do not want
any lessony from Mr. Rajpatain on parlia-
mentary decoruma.  On the conrary, Sir,
his behaviour 1s known all over the world
(Interruption) 1 do not want to join issue.
Sir, but with all hunulity I was only sub-
mitting what I felt about it without mean-
mg any disrespect to you, Sir. I hope Mr.
Rajnaramm will also take some lessons.

SHR! BHUPESH GUPTA : Sur, I rise
on a point of order. Mr powmnt of order is
whether an hon. Meniber, without reading
the Rules of Procedure, can rise on a frivo-
lous point ot order to obstruct the proceed-
ings of the House and frustrate the motion.
This 1s my point of order, and T will pre-
sently show 1t to you. If thay play the
game, they must play 1t properly Sir, you
have even been questioned for asking me
to speak. In this connection 1 would like
to draw your attention to Rules 189 and
190. Tt 1s clearly stated that it | go to
your Chamber and ask for your pzrmission,
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you can under Rule 187 allow me to raise
it, After that you decide whichever way
you like, you can even thow it out.
Therefore, Sir, I was perfectly within my
right to approach you and you were also
perfectly within your right and authority to
ask me to speak and 1 was also perfectly
within my right to observe and follow
what you had said, (Interruption) You
can’t get up hike that.

SHRI M. M. DHARIA : Mr. Gupta was
allowed to speak op the Public Accounts
Committee Report

MR. CHAIRMAN : Mr. Dharia, please.

| SHRI BHUPESH GUPTA : Sir, as an
elected Member of Parllament 1 gave notice
in wrniting with regard to this matter,
sought your pernussion that I should raise

i, I sumply say . . .

MR CHAIRMAN: Mr. Gupla, it
would facilitate matters if you finish. I
know the rules,

SHRI BHUPESH GUPTA: Will you

reprimand Mr. Chandra Shekhar for obst-
ructing the proceedings of the House ?

(Intcrruptions)

MR CHAIRMAN: I will not allow
any further discussion. 1 do not consider
that Mr. Chandra Shekhar’s point of order
was at all frivolour. He wanted 0 point
out what he thought under the rules should
be done. [ know the rules. He pointed
aut something that U had done beforc and
I <aid § knew 1t. [ had allowed Mr. Gupla
to rane this pont. I had not given my
Consent to 1t as a privilege motion That
is a different matter. 1 had allowed hum to
raise the pomt because, as I had done be-
fore, 1t facilitates matters if T ask one or
two Members of the House to express their
mahes 1t easy for me to come to a deci-
sion I had, therefore, allowed him to
Sionfl I had, therefore, allowed him to
raise that point and he has ramised that
pomnt Now my view about this matter is
that the headline of “The Tmies of India”
dogs not conform to the report that “The
Times of India’ has given and therz was
no confirmation of it by anything that was
sard below Therefore that headline, 1n my
apmnion, 1s not justified. Of course, I do
not want to take a serious view of it but ¥
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[Mr. Chairman.]

only want io point out to the press that
they owe a great responsibility to this
Heusz and in giving headlines they should
not do anything which can be tahen as
partisanship or any such thing.

SHRI BHUPESH GUPTA : Thank you,
Sir. 1 withdraw the motion. 1 am quite
satisfied with the observation that you have
made.

REFERENCE TO NOTICE OF QUES-
TION OF PRIVILEGE AGAINST SHRI
C. SUBRAMANIAM, THE FOOD
MINISTER

MR. CHAIRMAN : Mr. Bhupesh Gupta
will you please, if possible, briefly tell
me why you want to raise the question
of privilege ?

SHRI BHUPESH GUPTA (West
Bengal :  Even in this matter, Sir much

as 1 would like to follow your direction,
it is very difficult to be very brief,

has
Gupta

MR. CHAIRMAN : This matter
been pending for two days. Mr
has given a notice of privilege question
against hon. Mi Subramaniam. 1 have
not given my consent to that being taken
up as a privilege motion, There are seve-
ral things which he has said and which are
not clear to me. Therefore, 1 would like
him to tell me why he thinks it should be
done, I would allow him and the other
gentleman, Shii Rajnarain who has raised
this, to have their say and then the Leader
of the House will say something,

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Mr. Chairman, I would re-
quest you to look at Rule 190 of the Rules
of Procedure. My friend, Mr. Gupta, has
read Rule 187 whereby you can give con-
sent to raise any matter, But Rule 190
says :

“The Chairman, if he gives consent
under rule 187 and holds that the mafter
proposed to be discussed i4 in order,
shall, after the questions and before the
list of business is entered upon. cal! the
member concetned, who shall nise in his
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place and, while asking for leave te
raise the question of privilegc make a
short statement relevant thereto:™

If you give your consent, that matter can
be raised as a question of privilege. If it
is granted that you are going to give this
consent to the hon, Member . . .

MR, CHAIRMAN : 1 have not given
my consent. Why don’t you listen to me ?
1 have not given my consent tc entertain
this as a privilege motion. T am only
wanting an explanation from him us to why
he wants that consent.

SHRI I. K. GUJRAL (Delhi): On a
point of order, Sir, My submission is that
you are, while permitting the hon. Mem-
ber. Mr. Gupta, and another gentleman
in the House to raise this question and also
permitting the Leader of the House to ex-
press his views, hmiting our right 1o express
our views. This is complete denial of thi¢
privilege to us  When an hon. Member
raises a point in connection with the privi-
leges of the House, we also have an equal
right to express our views on the issue.
Therefore, Sir, if you are gomg to give
permission to Mr. Bhupesh Gupta or the
other gentleman to raise an issue which is
of vital importance, whether the privilege
of the House has been breached or not, we
also should be given an equal opportunity
to express our views; an equal opportunity
should be afforded to some of us who
might also have to say something about it.

MR. CHAIRMAN :
sent

SHRI 1. K. GUJRAL : 1 will take one
second. You know, Sir, T never encroach
upon your time, If you, Sir, come to the
conclusion that this] question has to be a
limited one and that you will allow only
two hon’ble Members to speak and the
Leader will reply, then since it is a very
sensitive matter you should allow us alse
to express our view instead of having a
discussion with the gentlemen and coming
to a conclusion rather than deny us the
opportunity

MR. CHAIRMAN : As a matter of
fact. two days ago I told Mr. Gupta, when
he wanted my permission, that I would
allow him to explain to me the position.
And I said that I would ask the House also
to explain their views to me

If 1T give my con-



